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also action against the defaulting em-
ployees of the Department who could 
not maintain proper servicing of 
telephones 1:0 the subscribers? 

THE MINISTER OF STATE IN 
THE MINISTRY OF COMMUNICA-
TIONS (SHRI KARTIK ORAON): 
(a) and (b). Only one subscriber who 
incidentally also has long outstand-
ing telephone dues surrendered his 
telephone under protest. 

(c) There has been some difficulty 
in providing spare parts to the ex-
change and these are being arranged 
on priority. 

Excavation in Mithila 

6706. SHRI BHOGE:NDRA JHA: 
Will the Minister of EDUCATION be 
pleased to state: 

(a) whether after the finds of the 
second century B.C. the excavations 
in Mithjla had to be suspended due 
to outflow of water from within 
and proposals had been made to 
continue excavations after pumping 
out tbte water; 

(b) if SO, when the excavations 
are going to be resumed; 

(c) if not the cause of suspension 
and non-res~mption of furthe-r exca-
vations; and 

(d) which of the ~ther ancient 
cities within the ancient historical 
area of Mithila is or aTE being or 
proposed to be excavated at present 
or in near future? 

THE MINISTER OF EDUCATION 
AND HEALTH AND SOCIAL VlEL-
FARE (SHRI B. SHANKARANAND): 
(a) to (d). Excavations undertaken 
by the Archaeological Survey of India 
at Balirajgarh during 1962-68 had 
established the cultural sequence of 
the site, chronologically ranging from 
secon-d century B.C. to the Pala 
period. The state Department of 
Archaeology and Museums, Govern-
ment of Bihar, Patna, undertook fur-
ther work durIng 1973-74 Wd 1974-
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75. The lowest levels of the site, 
however, eculd not be reached due to 
high water table. Since the cultural 
sequence Of the area in general, is 
\illre,adjy established further excava-
tion by pumping out water is not 
considered necessary nor any other 
area of Mithila is proposed to be ex· 
cavated. 
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Limit on Stocks 01 SUl'ar aJld 
Khandsari by Traders 

6708. SHRI MADHA VRAO SCIN-
DIA: Will the Minister of AGRICUL-
TURE be pleased to state: 

(a) whether Government reoently 
imposed further cut in the maximum 
extent of sugar and khandsari that 
can be held by a trader at a time, to 
prevent boarding t.bereor and to pre .. 
vent rise in p!,ices of these commodi-
ties; 

(b) if so, the details in this regard; 
and 
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(c) the steps taken to e1Tectively en-
force tbee,e orders and the amount of 
sugar hoardings uneartbed during 
July 1980 in each of the! states and 
Union Territories? 

THE MINISTER OF STATE IN 
THE MINISTRY OF AGRICULTURE 
(SHRI R. V. SWAMINATHAN): (a) 
Yes, Sir. 

(b) In an order issued by the Gov-
ernment on 14th July, 1980 the stock 
holding limits for recognised dealers 
of sugar and khandsari have been re-
duced as under:-

Slock 
(in 

holdin.g limit 
quintals) 

Prior to As fixed 
on 
14-7-80 

I_ VarUllm Pan Sll~ar 

(i) In Calcutta and 
extended area-

(a) Reco~ni~rd 
dealers who 
import sugar 
from outsid~ 
W("st Bengal 

(I» Othe-l' l'ec()~ni-
sf"d df"'alcro; 

(ii) In othr1' plaCf'~ 

(a) in ci ties & 
towns with a 

population of 
one lakh OJ' 

3.5°0 3,500 

500 250 

more 250 to 500 250 

(b) in oth~1' towns 
with a popula-
tion of less 
than on(" lakh 100 100 

II. Kh4ndsari 500 250 

The restrictions regarding turn-over 
of stocks within 10 days period, which 
was initially imposed only on sugar 
dealers on 17-5-80 has also been ex-

tended to khandsari dealers on 14-
?-so. 

(c) Instructions have been issued 
to the State Governments to ensure 
strict enforcement 01 the reduced stock 
holding limits recently prescribed. 
The details of the action taken bY the 
State Governments and the stocks of 
sugar unearthed by them as per re-
ports so far received are given in the 
statement attached. 

Statement 

The action taken by the State Gov-
ernments to enforce the stock holding 
limits for sugar and khandsari dealers 
and stocks unearthed during July, 
1980. 

1. Assam 

The District authorities and field 
officers of Food & Civil Supplies De-
partment have been instructed by 
the State Government to enforce the 
orders relating to stock holding l~mits 
of sugar and khandsari effectively_ No 
hoarded stocks were unearthed dur-
ing July, 1980. 

2. Gujarat 

The reduced stock holding limit for 
khandsari is being enforced. 13,806' 
quintals of khandsari has been seized 
upto 29-7-80. 

3. Ha1'yana 

Anti-hoarding measures ha"r~ been 
intE'osHied for strict enforC!ement of 
stock holding limits. Information re-
garding the quantity and value of 
sugar seized during July, 1980 is be-
ing collcc~ed. 

4. Kerata 

Steps are being taken to intensify 
inspections to unearth hoarding. Un-
der the licensing Order issued under 
E.C. Act, 13,609 raids were conducted 
by officers till 30-7-80 and durin g 
these raids, 204 tonn'es of sugar and 
14 tonnes of khandsari was seized. 

5. Maharashtra 

The Collectors have been directed 
to take intensive dehoarding measures 
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and gear up enforcement machinery. 
So tar, 109 visits/raids have been car ... 
ried out in Bombay alone. Sugar 
stocks with dealers were found to be 
within permissible limits. Reports 
from districts are awalted though 
drive for dehoarding has been launch-
ed all over the State. 

6. Punjab 

Provisions of the Control Order in 
regard to stock holding limits and in 
other respects is being strictly en .. 
forced. 128 quintals sugar has been 
seized during July, 1980. 

7. Rajasthan 

The District authorities have been 
directed to enforce strictly the Cen-
tral Government directions. 267 checks 
have been conducted and oWa bags of 
khandsari have been seized. Sale of 
421 bags of khandsari was stopped on 
account of excess stock. 

8. Cha11digarh (U.T.) 

191 raids were carried out by the 
Inspectorate staff but no caSe of sugar 
hoarding was detected during July, 
1980. . 
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